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HON'BLE SHRI A.KPATNAIK, MEMBER(J) 

itkmra Charan Jena, 
Aged about 59 years, 
Sb. Late Shiva Jena, Qrs. No.ECR-242 
Chhel1d Colony, 
PO-Rourkela-4 5, Ps- Chhend, 
Dist-Su ndargarh(Orissa) 

Applicant 
(By Advocates: 

-VERSUS- 
M/s.SAIL, Rourkela Steel Plant, Rourkela 
Represented through its Managing Director 
having its works and office aL Rourkela, 
PO-Rourkela-76901 1, PS-Tangarpali, 
Dist-Sundargarh, orissa 
Managing Director, SAIL, 
Rourkela Steel Plant, Rourkela, 
At-•Rourke1a 
P()R.ourkc a- 769011 
PS- Fangarpah. 
Dist-Sundargath, OLssa 
Asst.General Manager(PLj IR, R & PIS, SAIL, 
Rourkela Steel Plant, Rourketa, 
At -Rourkela, 
PO-Rourkela-7690 )1, 
PS-Tangapa IL 
Dist-Sundargath. Orissa 

Respondents 
(By Advocates: M/s,J.Patnaik, BMobanty & TJ<atnaik) 

MRALPATNAEMiEFç: 
Sun ]i K Patnaik, Assistino Couflsel of S r J i'tnai I arned Senior Counsel 

appearing on behalf of Respondent-SAIL has filed an affidavit doted 18.11 2012 stating 

therein that the prayer made by the applicant in the O.A. has been granted by making 

payment of Rs.1,16,128/- towards \"R Compensation and therefore, there is nothing 

more to he adjudicated in the matter. 

2. 	To-day none has appeared for the applicant. In view of this, I do not feel it riroper 

to keep the matter pending any fuither. 

"o:he reasons afdresaid, the O.A. is iisoosed of for haying become infctucu. 

(AK.PATftiAIK) 
.MEIv'P3ER(J) 


